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CP No. 40/2016

None for the petitioner. Sh. Kuldeep Singh proxy for the OL representing the
Central Govt. In the present matter the ROC, Kanpur has already submitted its
report. Further, the office of the OL does not wish to file any further
comment/affidavit on behalf of the RD(NR)/Central Govt. '

The present petition 1s received as a transferred case from the Hon’ble Allahabad
High Court which is filed under Section 433/434 of the Companies Act of 1956 and
now to be read with corresponding provisions of the Companies Act of 2013, which
now have been substituted with the relevant provision of the [ & B Code.

Keeping in view of such statutory changes, the present petition may not
continue before this Court as being infructuous till a fresh petition is filed in
accordance with law under the provision of the I & B Code, 2016 or it is suitably

amended.

Since, today there is no representation from petitioner side. The matter is pass
over for passing a consequential order.

Later on _"'_"v_/éj\--_g\_ <8

Sh. Himanshu Rai, Advocate for petitioner appears before this Court. At the
request, the case is fixed for the offer/comments of the ROC as well as to file
necessary memo, inconformity with the relevant provision of the Companies Act
2013, which now stands substituted with the provision of the I & B Code, 2016.

The matter be listed on 20" December, 2017. /
Dated:07.12.2017 H.P. Chaturvedi, Membef'tJudicial)
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